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CHHATTISGARH ACT
(No. 13 of 2003)

THE CHH ATTISGARH SPECIAL POLICE ESTABLISHMENT (REPEALJ

ADHINIY AM, 2003

An Actto repeal the Chhattisgarh Sp'ecml Police Establishment Act, 1947 in view of the
existing provision to appoint a separate agency for similar funchons under the Chhattisgarh

Lak Aayog Adhiniyam, 2042.

Beif enacted by the Chhattisgarh I..e;,:slauve Assembly inthe Fifty-fourth yunroftthcpubhc'

of India as follows :—
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'{I&'}us Act may be called the Chhatllsgarh Spccml Police F_slablnhmcm (Repeal)
¢cl, 2003, . . .

11 shall come inio fonce from the date oflls publicalion in lhe Gazelte,

The Chhattisgarh Spccm.l Police EslabhslunentAct 1947 (No. 17 0“947) is

hereby repceled and the Specna.l Pol:cc Es[abhshment created under the said Acl

is dissolved.

All asseis and Habilities of the afofesaid.s'pecial Police Establishment shail be
vested in the State Governmient which shall have powers to take possession of,
recover and othenwise dea!_with such assels and discharge such liabilitics;

The State Governdtent may by order-entrust matfers pending in the aforesaid
Special Police Estabhshmcnt to any olher orgamzalmn which shall deal Wllh such
‘mallets there after :

. Prov:dcd lhaL l.hose. maltcrs referred to the aforesaid Special Police
Establishment before its dissolution by the Chhattisgarh Lok ‘Aayog shall stand
transferred to the ageéncy appointed by the State Governiment under section 13 (5)
of the Chhalmgarh Lok Aayog Adhjmyam 2002 (No. 30 of 2002).

- Al actions taken by the aforesaid Special Police Establishment before s disso-

lulign shall be deemed tohave been taken by the agency ororganization as the case
may be referred to in sub-sections (3) and in any proceéedings before any court in
which the aforesaid Special Police Establishment is a party, it shall be deémed 10
be substituted by the agency or organizalion aforementioned, as the case may be.

Short tilic and Com-
mencement.

Repeal and Sevings.
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